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Present: Applicant in person.

Shri Rajinder Mischal, learned Counsel for respondents

ye ha\ye heard Ooth the parties.

Applicant relies on a Tribunal's order in Hari Singh

Ws. U-iion oF India & Qrs. (2000 (1 ) AISLB 84 ). Ha-submitted that

the Tribunal should fix a time limit by uUch he should be reinstated

and so on,

(Ji the other hand Shri Rajinder Nischal, learned counsel

submits that he may be granted further time to file reply to FIA uhich

he has submitted, in any case, is not maintainable in the present form,

\JB note from the prayers in MA thsfe tha applicant is

either re agitating the issues u/hich he states he had raised in the /
/

OA or raising further issues oy uay of this MA, In the circumstances, f

nA is not maintainable.

Houever, in the facts and circumst ance of t

noting that Tribunal's order dated 29,5.2003 and th^^ re spondents have

yet not passed the appropriate orders as directed therein, they should

do so, if not already done 30,11,20U3.

895/2003 is disposed pftio
-r

(U.K. Majotra) (Snt, Lakshmi SJaminathan )

lumbar (A) Uice-Chairman (3)
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